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SHRI PILOO MODY: Why should it be
expunged?
MIR. CHAIRMAN: Mr. Mody, there will
be a clean slate.
(Interruptions) * *

MIR. CHAIRMAN; grgsrg f"{a:"[éa"]‘qg“]-
@I & | Nothing will be recorded,
nothing of this disturbance. No names will be
mentioned. I will keep this out of the Press
also. I will request the Press not to record.

SHRI PILOO MODY: Sir, with due
humility, you exceed your powers.

Mil. CHAIRMAN; I do not, Mr. Mody. I do
not exceed my powers. I have full powers to
rule out any irrelevant remark in  this
House.

(Interruptions)

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): Only unparliamentary words
should be expunged.

(Interruptions)

MR. CHAIRMAN: I will see what is to be
expunged. But references to wives and others
are very indiscreet here.

DR. RAFIQ ZAKARIA (Maharash
tra) . References to reflections on a
Member not knowing the English lan

guage and speaking in Hindi is equal
ly deplorable. This should also be
expunged —
(Interruptions) MR. CHAIRMAN;
I shall remove everything that is
unparliamentary and my ruling will b, final.

~Expunged as ordered by the Chair.
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CALLING ATTENTION TO A MAT TBR
OF URGENT PUBLIC IMPORTANCE

The situation arising out of the agitation in
Assam launched by the all Assam Gan,
Sangram Parishad and the Students' Union on
the issue oi' Foreign Nationals and the steps
taken by Government to remedy the situation.

SHRI KALP NATH RAI (Uttar Pradesh) :
Sir, ...

MR. CHAIRMAN: Mr. Jha, you have been
standing for half an hour. Please sit down
now. We are proceeding to another Business.
Shri Kalp Nath Rai.

SHRI KALP NATH RALI; Sir, I beg to call
the attention of the Minister of Home Affairs
to the situation arising out of the agitation in
Assam launched by the AH Assam Gana
Sangram Parishad and the Students' Union on
the issue of Foreign Nationals and the steps
taken by the Government to remedy the
situation.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA  MAKWANA):  Sir, the
prolonged agitation in Assam since September,
1979 over the foreigners' issue has caused us
deep distress and concern. The agitation ha
caused great suffering to innocent citizens and
has disrupted normal life and economic
activity in Assam and the rest of the country.
Practically there have been no classes in
schoolg ,nd colleges for several months in
Assam. Developmental activities have
received a serious setback and the availability
of daily necessities to the common people
severely impaired. With the stoppage of
refineries in Assam and flow of crude to
Barauni, serious shortages in diesel and
kerosene have been experienced not only in
Assam and the North Eastern region but all
over the country. Precious foreign exchange
has had to be spent on importing diesel and
petroleum and other  petroleum  products.
In the
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wake of violent incidents as a result of the
agitation, 81 persons have lost their lives and
about 15,000 rendered homeless.

Soon after taking office, Prime Minister
discussed the Assam situation with the Leaders
of Opposition and Groups in Parliament in
January, 1980. A delegation of the All Assam
Students Union (.AASU) met the Prime
Minister on the 2nd February. While assuring
them that Government was alive to the
seriousness af the problem, Prime Minister
urged them to call off the agitation. Home
Minister continued discussions with AASU on
the 4th and Sth February, 1980. Subsequently,
he visited Gauhati from 22nd to 24th February
and had discussions with representatives of
political parties in Assam State Assembly,
AASU, all Assam Gana Sangram Parishad
(AAGSP), regional parties, cultural
organisations, associations of educationists and
many other groups and individuals from
different walks of life. Home Minister also
held joint meetings with the political parties
represented in Assam State Assembly where
almost all were of the view that 1971 electoral
rolls should be the basis for identifying foreign
nationals. The AASU and the MGSP,
however, wanted the 1951 National Register of
Citizens and the 1952 electoral rolls to be
taken as the basis.

In pursuance of her earlier commitment, the
Prime Minister held a meeting with the
Leaders of Opposition Parties/Groups in
Parliament and leaders of political parties
represented in Assam State Assembly on the
1st March, 1980. The consensus was in favour
of taking 1971 electoral rolls as the basis for
identifying names of foreign nationals, though
some even suggested a later date. The all-party
meeting issued an appeal for restoration of
normalcy in the State and urged upon the
agitators to call off the agitation.
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At the request of the AASU, PM met them
for the second time on the 7th March, 1980.
She again assured them that Government
shared the apprehensions of the people of
Assam and advised them that they should call
off the agitation so that an atmosphere
condusive to finding practical solutions to
their problems could be created. As the
students wanted further discussions, the Home
Minister met them on the 8th, 10th, 11th and
12th March, 1980. At the request of the
students, representatives of the AAGSP were
also invited to join the discussions from the
10th March, 1980 which they did.

After detailed and extensive discussions, an
understanding emerged on the 11th March that
a solution to the problem would have to be
found within the framework of the Consti-
tution. It was also agreed that further
discussions between the representatives of the
Government and the AASU and the AAGSP
would continue for determining Jhe modalities
and that these discussions would be completed
within a period of about two months. On their
part, AASU and AAGSP were to call off the
agitation. However, after the preparation of the
draft of the understanding, the two
organisations had some second thoughts.
Consequently, no agreed understanding could
emerge.

Notwithstanding ~ several = founds  of
discussions at the Prime Minister and Home
Minister's level and the all-party appeal issued,
the agitation in Assam has not yet been called
off. On the other hand, the Government have
initiated a series of measures to effectively
deal with the problem of foreign nationals.
These include the following;

(1) deployment of additional Border
Security Forces on Assam-Bangladesh
border. As against 2| battalion strength, an
additional 4» battalion has been deployed;
thereby increasing the number of border
posts from 48 to 71;
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(i) strengthening of vigilance on
Meghalaya-Tripura sector of the Indo-
Bangladesh border in a phased manner;

(iii) strengthening of riverine police
which will facilitate interception of
infiltrators by the river route;

(iv) introduction of identity cards with
photographs for all voters in Assam and in
the North Eastern region;

(v) Government of Assam to take
adequate measures to ensure that
encroachment on forests and other
Government lands are prevented
effectively; and

(vi) Government of Assam to formulate
suitable legislative proposals to prevent
acquisition of property by foreign nationals.

Government is keeping a close watch On
the situation. Government is determined that
while genuine grievances of people of Assam
should be looked into with sympathy and
understanding, it has to ensure that Indian
nationals are not harassed and that the interests
of religious and linguistic minorities are
adequately protected and that they do not
suffer from any sense of insecurity. The
apprehension of neighbouring States must also
be kept in view. All necessary arrangements to
maintain law and order have been made. It is
expected that saner counsels 'will prevail
amongst the organisations who are behind the
agitation and they would call off the agitation
so that normalcy is restored.

MR. CHAIRMAN: Before I request Mr.
Kalp Nath Rai to address the HoHse, I want to
say that we have decided to rise at 1.30 and to
limit the lunch also to half an hour today. But
as a considerable time of the House was
wasted—I would not like to say "wasted",
probably Mr. Kulkarni will not agree on the
word "wasted", so I would say utilised—for
bringing in Special Mentions tomorrow, I
weuld request everybody to confine himself
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to five minutes, so that as many speakers as
possible may get a chance. Please stick to the
schedule of five

minutes.

SHRI KALYAN ROY (West Bengal): The
time limit should be for every one.

MR. CHAIRMAN; Five minutes for every
one. Now Mr. Kalp Nath Rai.

(Mr. Deputy Chairman in the Chair)
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SrgwE sRiafer Eswae fa=rv
T @

ST AF BILAW  FT AHIT &, AT
frd 9% 91 & 1952 & AFT Wy
1979 F a2 & ATIH! AGTAT AZATE |
The number of infiltrators detected
3,71,861; number of infiltrator; prosecuted:

30,610; total number of infiltrators deported:
3,10,870.

AW. HON. MEMBER: Period?

SHRI YOGENDRA MAKWANA: I said it
is from 1952 to 1979. This is the period. I do
not want to take much time of the House and,
therefor*, 1 have not gone year-wise. If the
hon. Member wants I can go year-wise. I have
given the total figure. So, the Government is
working on it.

The hon. Member rightly said that
the Governmenl shoud initiate
with the students and other institutions of
Assam. The Government is constantly in touch
with them aftd we are constantly negotiating
with the students and with other political
parties of Assam. He rightly pointed out that
the Prime Minister should call an all-party
meeting. It was done, Sir. The Prime Minister
met all the party leaders in Parliament, all
parties and groups as well as parties
represented in the State Assembly. She met
them on the 1st March, 1980 and deliberations
took place. They issued an appeal. It was an
unanimous appeal. There waa no opposition. It
was an unanimous appeal issued by the
members of all the political parties of this
country and every effort is made by the
Government in this respect. I can assure the
hon. Member that we are not going to leave
any stone unturned in. thi, respect.

SHRI DINESH GOSWAMI (Assam): Mr.
Deputy Chairman, Sir, the hon. Minister has
said that 81 persons lost theitf livieg and
thousands we*e rendered homeless. Sir, I
condemn any violence that took place
in
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Assam and we want that all those persons who
have been rendered homeless or have become
victims ot" violence should be given all sort of
assistance that one can give under the
circumstances. I am also happy that the
Central Government and the Prime Minister of
India have taken a patient attitude to solving
thig problem because the problem in the
situation in Assam is extremely delicate and,
extremely sensitive today.

Sir, it is not only the Central Government
that is eager to have a solution to the problem,
I may point out that the people of Assam are
more eager to have a solution because,, as he
has rightly pointed out, it is the people of
Assam who are suffering mainly the burden of
this agitation. It j; true that normal life in
Assam, to a great extent, has been paralysed,
Prices have gone skyrocketing. But may I also
point out that the people of Assam are bearing
this burden with a smile because they feel that
the problem has been allowed to drift from
year to year in such a manner that if a solution
is not found adequately after such an agitation
which ha, dragged on for six months, the
solution will evade and escape us for ever?
And, therefore, I am happy that the hon. home
Minister has said—and the Prime Minister has
said in the other House—that nothing will be
done to aggravate the situation. There can be
two ways by which the situation may be
aggravated. One has been the call of a counter-
movement by the Bengal Congress (I). Sir, [
do not want to comment on that counter-
movement— I hope my Bengal friends will do
it— because I do not think it is proper for me
to make a comment. It is some seal and taken
by a politics party of Bengal. But I must
express my anxiety over the fact that the
Tribune office in Calcutta wa, ransacked badly
yesterday. It has very serious consequences in
the sense that the Prime objective of those
oersons who are launching this cteunter-
movement is to protect the

[ 20 MAR. 1980 ]

Situation in Assam 186

Bengali people in Assam. May I request and
urge upon thi; House and also the friends of
the Congress (I)—who undoubtedly do not
support this movement;—that guch a counter-
movement will not help the Bengali friend; ™
Assam and will create some bitterness. I feel
even in the interest of the Bengali people there
that such a counter-movement is not going to
help. The second point which I want to make
is that Mr. Subroto Mukherjee is a very res-
pected leader of the ruling party.

SHRI KALYAN ROY: General Secretary.

SHRI DINESH GOSWAMI; Therefore,
when such a movement is taken up by the
ruling party, it gives an impression ag if the
ruling party has some sort of direct or indirect
support for it. I am very happy that the Prime
Minister has made the position clear. But I
hope that even in thi; House the Government
will make it emphatically clear that it has no
support for such type of move and that the
movement has been taken up some persons
who have taken it up individually at their own
risk without the support of the Government or
the party which is in power.

(Time bell rings)

Sir, I hope you will give me indulgence for
five minutes. The point that is now in dispute
and for which the solution has not been found
is— the Home Minister may bear me out—that
during the talks with the Assam Students'
Union and the Gana Sangram Parishad both
these organs showed a clear desire to come to
a solution, but the solution has escaped us
because on one side the Gana Sangram
Parishad and the Assam Students Union have
said that 1951 should be the cut-off date, on
the other the Government is insisting on 1971
a, the cut-off date. I have found a contradiction
in the stand of the Government in the sense
that the draft which they prepared for the
discussion—of which I have got a copy with
me and to which reference has being made
by Mr. Makwana—
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[Shri Dinesh Goswami] say, that the solution
will be found within the framework of the
Indian Constitution. When you say  that
the solution will be within the framework of the
Indian Constitution. 1971 must have relevance
to the constitutional  provisions. I hava
gone through the entire Constitution, but I do
not find any constitutional provision giving

some amount of sanction to 1971.  If the
constitutional sanction iy not  there, you
cannot have unanimity of opinion. Some

political ~ partiejs and  unfortunately those
who are responsible, including myself, for
creating such a situation cannot give sanctity to
this  matter. I also want to place this thing
before the Home Minister. You had a
meeting with all the political parties. That is
correct. But some of the Members of the
Rajya Sabha who are taking keen interest and
do not belong t, political partie, ** ®e  un-
attached Member, were not called. I think it was
the duty of the Government to invite us to the
meeting so that we could also give our sugges-
tions; whether they would have been accepted
or not i, a different matter. The point is that

1971 does not have any  sanction of the
Constitution. The  Indira-Mujib Treaty also
does not refer to 1971 at all. After  the

Indira-Mujib Treaty, there was an
agreement—I think in September, 1972—
between the two Rehabilitation Ministers,
which says that the people after the 25th of
March, 1971, will be taken back by Bangladesh.
Now this has  not changed the
constitutional position. This cannot.  No
Treaty even when made by the Prime Minister
can  change the constitutional provision,
unless a treaty in a proper legislative  form is
brought in  the House and gets and support of
two-thirdg majority of th, House. It must be
remembered  that this agreement and
understanding between the two Rehabilitation
Ministers has not been placed in Parliament.
The main point is that it has not been placed
nor has any ratification for it  been sought in
Parliament because the
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Treaty in any way has not changed the
constitutional position. Under the Constitution,
whoever is a foreigner remains a foreigner,
irrespeetive of this Treaty. The only point that
is resolved is this. Well, supposing we decide
to identify these people and the problem arises
as to where do we send them, then at least the
Treaty helps u, to that extent, that so far as the
period from 1971 onwards right up to 1980 is
concerned, at least there is an understanding
with Bangladesh that they will take back their
people. Therefore, thi; may be relevant for the
purpose of deportation but not for the purpose
of identification. And so when the Government
is talking on the one hand that the situation
should be resolved within the framework of the
Constitution but at the same time talking of
1971, it bite me.

My time is short. I would like to know this.
My approach is entirely different. As said, I
want a solution. I would like to say that when
the negotiations are going on the approach
should be different. The students are asking for
1951 because it has some Constitutional
sanction. But I know that there will be practi-
cal difficulties if we take 1951 as the cut-off
date. This should be argued and discussed. Is it
possible to take 1951 realistically when we
allowed this problem to freeze for 30 years.
So, it should be discussed and we should come
to 1961. 1961 may be the very very acceptable
date. I feel that there should be no ground why
1961 should not be acceptable to them.
Keeping in mind the difficulties it compels us
to go from 1951 to 1961. This is my own
personal view. I am not reflecting the view
either of the students union or of the Gana
Sangram Parishad.

Now I have some question to ask. Sir, my
first question will be this. I had a brief talk
with the Home Minister, and he has pleased to
tell me that the Home Ministry was deputing
some officers to Assam to have a further
round of talks. I would like
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to know from him when he is deput- 1 ing
them. [ want those officers |should go
as early as possible and preferably within
seven days or so. Now I would like to know
one point. I have got a circular with me which
says that the Government of India instructed
the State Government not to issue citizenship
certificates to any  \ one who hag come after
1971. Is it a fact? In such a case, has it come
to his notice that citizenship certificates have

been issued contrary to  the circular by
many  Government; to different kinds of
persons?

My third question is whether the Government
wants to have a solution within the framework
of the Constitution and the law, as exist today.
This is the primary point where we are differing
because 1971 and the existing law and the
Constitutional provision do not fit in together.

My fourth point is that I hope that he will
also like to see that no steps are taken at the
present moment to create a law and order
problem. I am not saying that indefinitely you
can go on. But what I would urge upon the
Government is that negotiations should take
place immediately and that before the next
round of negotiations begins, at whatever level
they may be, the Government should I see that
it does not take any measure by which the
situation in the State may be aggravated.

Sir, I do not want to say anything > further. I

only wish and prey that in the interest of the
country as well ag in the interest of the State a ra-
tional solution acceptable to the people of Assam
and also to the Government of Assam is found,
and I am sure that if the Government has the will,
it will be able to find a way out for its solution.
That is undoubtedly the prayer of all of us who
have assembled here to discuss this very very
sensitive and important subject.

Thank you for giving me this

indulgence in time.
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SHRI YOGENDRA MAKWANA: I can
appreciatae and understand the feelings of the
hon. Member. He is rightly concerned about
the situation there and he has rightly said that
the economy has gone to shambleg in Assam.
The Government is, therefore, trying its best
to settle this issue.

Some questions have been put by my
friend. I will try to reply to them. So far a, the
officers are concerned, they will be going as
early as possible.

SHRI DINESH GOSWAMI: Can you give
us some time-limit if you can? Give the outer
time-limit.

SHRI YOGENDRA MAKWANA: Within
a very short time. [ can say.

SHRI KALYAN ROY: Will they carry
passports?

SHRI YOGENDRA MAKWANA: Do not be
sarcastic at least on this issue. So far as the
cut-off line is concerned, I will tell thig august
body that at the all party meeting on the 1st of
March it was a consensus among all the
leaders assembled there that it should be 1971.
But that is not decided. It is still under 1 P.M.
negotiations. The Government is negotiating
with the leaders of Assam and the political
parties. So it is still open. So far as the
constitutional possition is concerned, he is
learned lawyer .

SHRI DINESH GOSWAMI; I am not
learned. I am a lawyer

SHRI YOGENDRA MAKWANA: He has
said about the constitutional position. But, at
the same time, we have to look to certain
international treaties. We have certain interna-
tional obligations also. And these require to be
looked into. We have to take into
consideration all these aspects and then decide
the issue. So, I request my friend not to forget
about these treaties and other aspects which
affect us internationally. What was the third
point?
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SHRI DINESH GOSWAMI: That the
Government will not take any steps by which
the scope of the negotiations may be affected
or the situation may be aggravated.

SHRI YOGENDRA MAKWANA: The
Government has no intention to take any
action which will aggravate the situation there.
And he was asking me about the counter-
movement in Bengal. Sir, the Government is
not in favour of any step which would increase
tension or aggravate the situation in any way
in Assam or elsewhere in the country.

SHRI AJIT KUMAR SHARMA (Assam):
Sir, the Minister of State for Home Affairs has
mentioned, while replying certain, measures
which have been taken in their attempt to solve
the problem of foreign nationals in Assam.
Now Sir. the steps that have besa mentioned
by the Minister are the steps to be taken
afterwards, after we decide the question of
who are Indian citizens in that territory and
who are foreigners. Unless and until we decide
that issue, the question of issuing identity-
cards or any other measure has got no meaning
whatsoever. Therefore, the debate is going on
about certain cut-off years. I do not understand
how these questions can come in. Now, for
instance, when the question of 1951 or 1952
comes, it has got a certain constitutional basis.
We cannot, first of all, accuse the movement
of being secessionist and anti-national and, at
the same time, want to impose a solution
which has got no constitutional basis. So we
must start from the basis of the Constitution
and the other laws in the country. Now, if we
consider it from that point of view, the only
basis is 1951. This basis of 1951 was urged by
Prime Minister Nehru and also by the United
Congress Party in the Assembly in Assam. But
now, possibly for some political reasons, to be
more specific, for reasons of obtaining the
votes of certain groups, things have changed.
The insistence on 1977 has no relevance
because the
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Indira-Mujib pact does not mention about this
issue whatsoever. Now I will just read out a
few lines from a circular issued by the
Government of India to the Government of
Assam on this issue. If we take it as the basis,
then we cannot hold 1971 as the cutoff year. [
will just read out a portion of the letter issued
by the Government of India—Letter No.
26011/ 16/71 1IC, dated 29-11-1971. It reads
like this.

"Refugees who have crossed °ver to
India from East Bengal since the 25th
March, 1971 on account of the situation in
that area cannot be treated as ordinarily
resident in India. They are expected to
return to their native places when, condi-
tions permit. They should not be considered
for registration as Indian citizens under
section 5(1) (a) of the Citizenship Act,
1955, read with the Citizenship Rule of
1956. If such a refugee has made an
application to the Collectors who are the
prescribed authority for the purposes of
registration as Indian citizens under section
5(1) (a) of the Citizenship Act, such
application should be rejected.

SHRI YOGENDRA MAKWANA: What
is the date of th, letter?

SHRI AJIT KUMAR SHARMA: 29th
November, 1971. I shall give you a copy of it.

The things are very clear. The whole Assam
movement would not have started at all if at
thR* time, in the beginning, the Government
of India had listened to saner voices. The
demand was to correct the electoral rolls. The
Chief Election Commissioner himself says
that if we do not take drastic action to correct
the electoral roll, Assam will be inhabited by a
majority of foreigners by 1991. It was his
clear written statement. He suggested drastic
steps to the Home Ministry. When th, people
of Assam demanded it and with the change of
Government. The Chief Election
Commissioner also changed his position and
the whole
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problem was created. Today we appreciate the
efforts of the Government of India to solve the
problem. But these issues and cut-off years
should not be brought in unnecessarily, What I
want to specifically point out i that the first
and foremost necessity in that area is the
compilation of a national register of citizens.
Without that it will be imnossible to find any
permanent solution. You cannot prepare the
voters' list without a national register. First of
all, a national register on the basis of the
Constitution, of the Citizenship Act and on the
basis of the Foreigners' Act and on the basis of
the Representation of the People's Act should
be prepared and after that the electoral roll can
be easily prepared on the basig of this register.
If the Government has the will and if they
want it, they can complete it in three or four
months's time. [ would urge upon the
Government to take up this particular issue.

In this connection I would like to put a few
question before the Minister. Firstly, is the
Government considering the question of
compiling a national register of citizens in that
area? Secondly, will the electoral rolls we
prepared on the basis of such a national
register? Third, is the Government going to
make a thorough enquiry into certain spots
like the big railway stations which have turned
out to be pockets of foreign nationals in that
area?

I have received some answer in regard to
Narainpur atrocity. The Home Ministed has
given the replies and his replies have given
details about the Narainpur incident. But the
reply on the question of North Kararup
atrocity was just an attempt to avoid the whole
issue and there is no mention of any enquiry.
Many issues have been raised in this House
about Dr. Maitra's killing and atrocities
including cases of raping. True, it is a great
tragedy. But the people and the House must
know why and
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how this firing took place which resulted in
the death of several place-ful picketers and
ultimately of Dr. Maitra. I want to know
whether you are going to make 9- thorough
enquiry about the atrocities in North Kamrup
village and the raping of a woman and the
firing in Duliajan. Are you going to have a
judicial enquiry about it? I woud like to know
this from the Home Minister.

SHRI YOGENDRA MAKWANA: Sir, I do
not understand why the honourable Member,
harping on the cut-off year when I repeatedly
said that there are different views prevailing
regarding this cut-off year and when all the
leaders of all the political parties give to us
certain consensus. He is going behind tliat
also. But I seaicf in the beginning that it is
open and it can be even 1977 as suggested by
some leaders of the political parties. So, thi
issue we should not insist upon
(Interruptions)

SHRI SADASIV BAGAITKAR
(Maharashtra): Who suggested 1977?

SHRI DINESH GOSWAMI: Let not this
1977 come in the record.

SHRI KALYAN ROY: It must come in the
record.

SHRI YOGENDRA MAKWANA; I did
not say '1977' . . . (Interruptions)

SHRI AJIT KUMAR SHARMA: Please
do not confuse the issue.

SHRI YOGENDRA MAKWANA: I only
wanted to point out that there is no year fixed.
There is no year fixed and unnecessarily he is
harping on it and, therefore. I said that this is a
very sensitive issue and we should not discuss
it and we hould not discus, the year
particularly here in this House.

Sir, he has raised some questions. One is
regarding the preparation of the national
register and the electoral rolls. All this is part
of the process and whosoever is a foreigner
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according to the law, we are deporting. But,
when the agitation is going on, nothing
specific can be said here in this House and we
cannot say anythig because we do not want to
aggravate the situation in Assam, or elsewhere
in this country.

SHRI AJIT KUMAR SHARMA: Sir, there
are two other questions that I have put. One ia
about the inquiry into the incidents in North
Kamrup. What about that?

SHRI YOGENDRA MAKWANA: The
inquiry the Government is conducting and
those who are responsible will be dealt with,
but not now, because now the situation is very
grave and the present tim, to take any action
against anybody will certainly aggravate the
situation.

SHRI AJIT KUMAR SHARMA: Is any
inquiry in action? I want to know whether any
inquiry is in action, whether any inquiry is
going on to assuage the people's mind. I, it
not a part of the attempt to solve this
problem?

SHRI YOGENDRA MAKWANA: Sir, I do
not wish to say anything on this issue at
present because I do not want that anything
that transpires here create, som, complications
and problems there. My learned friend should
understand that this is a very sensitive issue.
As he comes from Assam, he know, what the
condition is which jS prevailing there and, in
such a condition, it will be difficult to commit
anything her, in this House.

SHRI ALEXANDER WARIJRI (Me-
ghalaya): Sir, I agree with the Minister of
State when h, ays that the situation is very
grave. If th, Government had acted ten months
back, the situation would not have been such
aS it is now. Now, the problems of Assam and
Meghalaya are not so difficult as they appear.
I think it is the Government, it i, th, people
dealing ,;ith it, who have made them complex;
The demands of the students

[RAJYA SABHA ]

Situation in Assam 196

and of the Assam Gana Sangram Pari-shad
are very simple and the Minister knows them
very well and I am npt going to repeat all
those demandg now. New. the illegal presence
of the foreigners in any part of the country,
not to speak of th, border areas and the sen-
sitive areas like Assam and Meghalaya, is not
only not desirable, but is also dangerou; to th,
country ag a whole.

Now, Sir, this illegal entry by people from
foreign countries to the north-east wa, from
Bangladesh and Nepal and most of them have
no passports or visas. I do not understand why a
certain section of the people in our country
should feel aggrieved because of the agitation
in Assam and Meghalaya. Now, the Assamese
people ar, composed of different ethnic groups.
They are composed of Aho-ms, Kacharis,
Bengalis, people from UP, Bihar and other part,
of the country. These are the people who ar,
Part and parcel of the movement. Now they call
themselves Assamese. I do not understand whv
some people call thig a communal riot or as a
communal movement. Is it not enough there
should b, expulsion of foreigners according to
the Foreigners' Act and other Acts? I would
suggest that no cut-out line should b, fixed. ' If
a ma, is a foreigner, he should be expelled if he
ha, entered the country illegally.

I would like to draw the attention of the
Minister regarding Meghalaya wber, a similar
situation is prevailing. On the 1st February,
1980, I wrote a letter to the Prime Minister
asking her ty meet also the leaders and student,
from Meghalaya who are also agitating on the
same lines as Assam. But so far no action has
been taken. I have not so far received even ,n
acknowledgement letter to my lette, which I
wrote on the Ist February, 1980. Also I
suggest that the Government takes the MPs.
from these two States into confidence and
discuss the possibility of restoring
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peace and order in these two States. Who
knows that we may perhap; find , way out to
solve this problem? We ar, really aggrieved.
W, have not even been consulted once on this
problem, although . have been taking the
floor... (Time bell rings)... so often to
discuss this problem. Of course, I agree with
the Minister who said just now about the
international agreement. There should be a
humanitarian approach. One question, how-
ever, I would ask; Why should only Assam
and Meghalaya be th, dustbin for these
refugees? Why not other States also share
this?... (Time bell rings) It is not right. Other
States also should take the responsibility and
these refugees be distributed all over th,
country. With these words, Sir, I resume my
seat

SHRI YOGENDRA MAKWANA: There
is no specific question from the hon. Member.

SHRI BIPINPAL DAS (Assam): May I ask
a simple question? The Hom, Minister is here.
I, it a fact...

SHRI KALYAN ROY: On a point of
order. It is very unfair. Our names ar, there,
and we have also t; ask questions..
(Interruptions)

SHRI KALP NATH RAI; H, belongs to
Assam.

SHRI BIPINPAL DAS: I am helping you..
. (Interruptions)

SHRI BIPINPAL DAS: I it a fact that
during the last negotiations with the agitation
leaders a proposal came from the leaders of
the agitation that let us not mention any cut-
off point and let u, si™P" say that within the
bounds of th, Constitution, in accordance ith
the existing laws and in terms of the
international agreements, the foreigners will
be detected, identified and deported? Is it true
that this proposal cam, from their side? If so,
what wag the reaction of the Government to
thi; proposal? Secondly, if Government's
response i3 positive towards this, will the
Govern-
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ment resume negotiations immediately on that
basis?

SHRI YOGENDRA MAKWANA: So far
as the first question is concerned, it is correct
that the proposal came I*e that, and we
accepted it also. Even now we ar, prepared for
it. We are still prepared to continue the
negotiations.

SHRI BIPINPAL DAS; You can call them
immediately for this purpose.

SHRI YOGENDRA MAKWANA: W, can
do it.

SHRI ALEXANDER WARIJRI; Why not
tak, the Members of Parliament into
confidence while dealing with these matters?

SHRI YOGENDRA MAKWANA: Sir, the
leaders of all the political parties were called.
Their representatives definitely came.

SHRI ALEXANDER WARJRI: We do not
belong to any political parties?

SHRI YOGENDRA MAKWANA: He s%s
that some Independent? were left out. He i
right. But all the political parties and groups
were called.

SHRI KALYAN ROY: On , point of order,
Sir. Even now three or four names are left.
We gave our names at 10.00 o'clock today.
Will it be taken" up afte, lunch?

MR. DEPUTY CHAIRMAN: W, will
continue with it up to 1.30.

SHRI KALYAN ROY: Will it be taken up
alter lunch?

MR. DEPUTY CHAIRMAN: No.

SHRI KALYAN ROY: Then you should
control the time. You allowed two minute
even to Mr. Bipinpal Das. Is it fair? There
should be fairness. You allowed him to
intrude. H, was never in the picture. We gave
our names at 10 o'clock ;nd we were assured...



199 Calling Attention re.

MR. DEPUTY CHAIRMAN; Let us use
the time that we have with us. Mr. Chairman
wa, very clea, about it.

SHRI KALYAN ROY: Then you should
ration th, time. You should not have allowed
everybody t, speak. Tliis partisan attitude i
not expected from you. You should hav,
allowed everybody two or three minutes. You
did not do it. I am compelled to say that th,
names which ar. already there should b,
allowed.

MR. DEPUTY CHAIRMAN: I think we
hav, to adjourn at 1.30.

SHRI KALYAN ROY; The, you take it up
after lunch. Our names are there. People
whose names are not there have been allowed.
You allowed others to take 10 minutes.

MR. DEPUTY CHAIRMAN: You are also
speaking out of order without any rhym, or
reason.

SHRI KALYAN ROY: Everybody should
get an opportunity.

MR. DEPUTY CHAIRMAN. Order,
please.

SHRI KALYAN ROY: Are you taking it
after lunch?

MR. DEPUTY CHAIRMAN: No, we will
not take it after 1.30.

SHRI SITA RAM KESRI (Bihar): It was
the understanding that Assam could be
discussed for more than two hours and Assam
was discussed yesterday for more than two
hours. It was the understanding that today'
Calling Attention will not be given so much
time. My submission js that Assam has been
discussed very extensively.

(Interruptions)

SHRI KALYAN ROY: I am definitely on a
point of order and on a point of procedure.
The question is that our names were accepted.
We have been waiting since 10 o'clock. You
have not distributed the time on that basis.
You allowed some people to speak for 10 or 7
minutes.
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MR. DEPUTY CHAIRMAN: You have
already taken 15 minutes.

SHRI KALYAN ROY. Under what
procedure have you allowed Mr. Bi-pinpal
Da, to speak. Why should I not get my time?

MR, DEPUTY CHAIRMAN: If you do not
want to cooperate, you can as well say so.

SHRI KALYAN ROY: It i; mutual. It
cannot be one-sided. We are very seriously
concerned about the problem. 3,000 families
have...

MR. DEPUTY CHAIRMAN; Nothing ill
go on record.

(SHRI KALYAN ROY continued to
speak)

MR. DEPUTY CHAIRMAN: This is not

sy werfag  amrias?: syswiafy
HEET, L. !

going on record. Mr. Bagaitkar, please.

(SHRI KALYAN ROY continued to
speak)

SHRI VISWANATHA MENON (Kerala) .
Sir, let the lunch hour be taken away. Let the
discussion go on up to 2 o'clock.

MR. DEPUTY CHAIRMAN: For that also,
ther, has to be co-operation from the
Members.

SHRI VISWANATHA MENON: Sir, this
is a ver, senstive thing as you know. We,
belonging to all the parties, have to make our
submissions. We must be given a chance. So,
my proposal that there should be no lunch
hour b, accepted.

MR. DEPUTY CHAIRMAN; Even that
will need self-restraint from the Members.

SHRI KALYAN ROY: You ring the bell
and we will sit down.

MR. DEPUTY CHAIRMAN. Nobody does
that. Everyone will go on speaking. If the
Hous, doe not cooperate, what is to be done?
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st anfaq atadase svawmly
ST, TAW FHEAT S AR H L L.

MR. DEPUTY CHAIRMAN: Again 1 will
remind the Members that unless they co-
operate "and i" ™o or three minute, mak, their
submissions, w, will not be able to finish the
list. At 2 o'clock this is definitely going to
come to an .nd. Please keep this in mind.

st g7t aa sravdamy  sT-HElE
A1, waw W AT # AL wAAT 2EIT
Ay @, v wr afefeafa § s
qewfa d Z1 AW AW 2 waw
gagaata fev @ 397 21 zafan
f& wq =1 A f29 § Fepar W OST
qzATR 2% EIAF AT F THT wAT
AT wT TYFATA 2 IAET F w@nE
weqr fv oy % SS9 AE0 gET
[The Vice-Chairman (Shri (A. G.
I%ull‘lf‘artﬁi) in the Chair]

ATAT, & HATHT SATT TF  ZER
T AT ATE  ATEGT  FEAT AT
ST AT T TF FAT AGT HY @o #Hyo
"—Violence is better than  cowardice. o

77 AT & —

# THag@ #gafay 3T @I E
fF oam & maa # A< feaemedy
z, ®adgar Aam w7 uF famEr g
A # @ W owrg froome
oG T A F1 BT ET F BA AR
foar war a1 7z wiw v 9EY, QU
arg fwed 3femr gad @ o@n
AEATE | THRTEGLT  IeTE B0 AT
| zafar # wEw & a2 waer

i q;{']lntegrug'g!lqngl El B oST

THE VICE-CHAIRMAN (SHRI A. G.
KULKARNI): You hav, only to ask
questions.
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SHRI SADASIV BAGAITKAR; Sir, I
have not even begun yet. My time was
wasted. I cannot help it. You have allowed
me five minutes.

THE VICE-CHAIRMAN (SHRI A. G.
KULKARNI): I think you were her, when th,
Deputy chairman ruled that every Member
should cooperate and only ask for
clarifications and take not more than two or
three minutes. I think you ill co-operate with
me.

SHRI SADASIV BAGAITKAR: Yes, I
will co-operate with you.

a0

HIT TTAEAT AL I AT TRIE
T fa® OF a1 WOOT G099 G FE7
Aredt & fo waw &1 1 Awen & A
SET qHET Al g1 Sifge wiv
W"ff’f?" ATFIT FVRW 0 fage o
TqNT IFFT  GAGT FIAT AMRC |
maifafers aaET F1 aw o
g 1 St oard 97 fam ofr faframe
A AAE g, W T agr
3T AWE T weET wEEE Gaer
F7AT F1fR0 |

WA TV "l A T A@0 wiwE
9w 57 f5 1952 ¥ w7 a7 feyidws
W AAw zaq &) oOf FAF Ty
R TG TENE | TAW T BRIV
oaT & & uF 9% & Nl ar g
ATTTE AT 4T TG F a@ W 9T
AT FAT WU HEHZ FE ATH A
wag ¢ | sEar femgeaa T fadiom
FT AT FATAT & TEF! AFT  WIT
AT qE) TG, 99 aF 2 fawaa
ATAT T & |

FHT A2 WIHAT @7 OV HTET &7
Tl 8, Tiwfar A9 & agg ah
s g, faeazi 2, @\ 7 wraw
3@ F1 agd 9T fammardt 21 3y
S ARE AE mEw o 2l al & G
groni ETE waw AF AldmT &
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Lai wiforr atTrEAFT]
A1 FETHE WART q@Sl ART AT
TIAT & 3991 T w7 A¢ frary g%
72 99 T2 & OF gwowree wT 33T
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FT AT 0 ¥ faquas U
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7z3 wedrzar A g | gafag
TiAAfa® &7 9T 97 IAFT WOATR

A1 g T adr feft arg o dze

TATAZ  IIH0 q19 AL T
(Interruptions)

I am raising these issue; for answer. Another
question is;

aEF AT ST FAT w7 HA T
R S O (O 1
TAA F1 7477 6T AT |

1 3p waT i eag = faardt Tar
2 240 arq fasdt F ST ArEEE T4
7971 FAq4E Wad, 74 A 93
T T 9T, 9 W Tam
o At fer o feafadergs &
ifegq fadmr % a1 § a9
graqT oas few w6 ghry &
FAT TL4TT GHATHA &Y BT F9 0
f97 #1% 799 98 AqET 29 F1
T aSr A Aw AT g oA TrAar

7

Sl g E ARAINI: qAZ FIE
TF HIEE FT WAAT 421 2 | A
ATEe FY AWTTIGIT F | AW
Ir30% Hleqw  qEY gt aFar @
7 AAT WigE TEr F & owedr

71 % mwge @R ST F1 3
g Afer fafsoms ot g & !
Tra ZAT qifad, afw@ws = g |
Fife7, adft swae @0 s aw g, |
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481 famar & s @wr gfwewa &
g F 99 9% g 99 ¥ g1 aFar |

A A0 29 w0 W AE0 3 a%q |

I Foae 7 A 4G
qIE T 9W AT H W A FEAT

arear g 7 e fafaeer 7 aga
FAAL FBT & | HA 07 odf) a7 17

this Government is not in favour of any step
which would increase the tension or aggravate
the situation in any way.

fi7 mwr FAaY waT 2 f¥ &

Al 3T AHA # we are very clear

on the issue.

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam): Sir, this movement in Assam was
first started because several lakhs of foreign
nationals were included i, the voters' list and
the people ther, wanted exclusion of these
foreign nationals and then holding of the
elections. Then came the second issue out of
that movement when the people there
demanded that these foreigner, should be
deported. Then the third issue a, that th, hol-
der should be sealed.

Out (f these three issues, the first one was not
taken up and th, election, a; demanded, was not

held because the former Government could
not hold it. I would like to know what
concrete steps ., g°"g to  be taken now. Iam

happy that five de-mads have been accepted by
the Government, but sinc, no agreement
could be arrived at i, Delhi out of the
negotiations, a stalemate has set in. Now,
unless th, Government takes step, to break
this  stalemate quickly, the movement will go on
and as Mr. Dinesh Goswami has said
rightly, th.. people of Assam are very anxious to
have a solution of th, problem so a, t, restore
peace and normalcy there and .ven those
leaders who started the movement, have also
come forward in order to find out a solution.
The, came  several times fo, a discussion  and
the Sangram Parishad students want a
peaceful settlement and normalcy.  Therefore, I
would lik, to know what concrete
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steps the Government is thinking of in order
to break this stalemate.

I may also refer to another point. I wrote a
letter about the atrocities committed by
military personnel, may be the Border
Security Force personnel or may be the CRP
people, and
cases °f 1ape and anter o month or o 1 received the
acknowledgement. I would like t, konw
whether they have sent anybody to inquire
into and whether the Home Minister— I do
not ask for the Prime Minister to go there; she
is very busy—or somebody else would go
ther, along with officers and make an inquiry
into the incidents. Thiy is my gpecific
question.

Then, Sir, in West Bengal also, a counter-
movement of retaliation has been started., by
Congress-I people. CPM is running th,
Government there and they are not for thi
movement. Now, I want to know whether the
Prime Minister, Mrs. Gandhi, being the leader
of the Congres, party and also the Prime
Muaisfer, will ask for stoppage of that
movement of retaliation. I do not support an,
sort of retaliation either by Assam or by West
Bengal or any such counter-movement, or any
kind of blockade whethe, by Assam or by
West Bengal. Therefore, what steps are being
taken to bring about normalcy there?

SHRI YOGENDRA MAKWANA: Sir, I
have amply clarified the position and th,
Prime Minister has also declared in the House
itself ,nd I repeatedly said that we are not for
any aggravation of the situation. It is very
clear.

SHRI SRIMAN PRAFULLA GOSWAMI:
But have you issued instructions to Mr.
Subroto Mukherjee to stop it?

SHRI YOGENDRA MAKWANA; I
cannot issue such instructions; I am a Minister
here. It is for the party to decide. I cannot give
any assurance on their behalf.

SHRI G. c¢. BHATTACHARYA (Uttar
Pradesh); But th, Prim, Mi-
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nister is th, Party's President also. How can
you s’y that? President of the Party and Prime
Minister are combined into one.

SHRI YOGENDRA MAKWANA: How
can I say anything? I can speak on behalf of
th, Government and I am prepared to speak
anything on behalf of the Government, not on
behalf of the organisation where I am not an
office-bearer; I am only , member.

SHRI SRIMAN PRAFULLA GOSWAMI:
On behalf of the Government, ,hat steps you
are taking?

SHRI YOGENDRA MAKWANA: I hav,
already said that we have taken many step,
and if you are interested, I can enumerate the
steps which we have taken from time to time.
Any visit to Assam will not solve the problem
unless there is som, peace. Let there be some
peace and let them stop the agitation. Then, it
is possible for the Prime Minister or the Home
Minister or any Minister to visit that State.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); Mr. Vice-
Chairman, Sir, I would like to know whether
in tne course of the movement and,
particularly, during the period of negotiations
between the Government of India and the
leaders of the Assam movement, this factor
was kept in view that because of the historic
context of the partition of the country, a
national commitment was given by th, leaders
of the country to those who have been left
behind in Pakistan that in times of danger,
they will be provided shelter in this part of the
country. I would like to know whether this
aspect was kept in view. I would like to know
whether it ever came unde, any discussion.
The total absence °f ™y awarenes, of this
aspect seems to me to be one of the important
features of this foreign nationals movement, as
if these persons came from a far off country. I
would like to know whether this aspect of
national commitment was kept in view. Thig
is one question. Secondly, I would like to
know, whether in the course of the
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[Prof. Sourendra Bhattacharjee] discussions,
there was any attempt to ascertain whether
under the garb of foreign nationals, ,n adverse
feeling against all non-Assamese Indian, was
sought t, be created. I would also like to
know whether the leaders of the movement
were asked to ensure and whether the
Government of India and the Government of
Assam would ensure that all Indian citizens
living in Assam, but who are non-Assamese,
live in security and whether they would, in
future, b, allowed to live in security and
honour. In this background, I would question
about the predicament of the refugees of the
Nalbari carnage and the Barpet, Road carnag,
for whom the camps have been closed
from the 7th of March and who have now
been forced *° trek towards West
Bengal. "What step, the Government of
Indi, proposes t, take in re-opening these refu-
gee camps so that these settlers in Assam can
remain there? Then, Mr. Mak-wana has said
the cut off date mignt b, 1977. A suggestion
like that yas there. But h, is saying the
question of 1971 being the cut off dat, is still
an open one. Our understanding has been, the
position of the Government of India is that so
far as 1971 i concerned, they are very firm on
that cut off date. It is for the first time the
House has been told that there is not that much
firmness. Now, this would create serious
misgivings and I would like the Minister to
clarify the position in this regard. Lastly, in
regard to the dichotamy between the Govern-
ment and the Party, it is quite un-
derstandable. Mr. Makwan, i here to reply
on behalf of the Government. But in West
Bengal, what is happening? It ig th, same
party which is ruling here. It is not just,
West Bengal party, as Mr.  Goswami  has
said. It is a unit of th, Indira Congress, wnich is
th, ruling party here. Yesterday I mad, an
appeal ty  the Prim, Ministe, to straightaway
control her State unit sy that ;uch a defeating
movement leading to further explosiveness of
the situation is immediately stopped.  Today
you are see-
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ing what hag happened. In the background of
my question I would like to know whether the
Prim, -Minister would be prepared to
intervene in the matter, direct with her State
wing instead of just issuing a general state-
ment.

SHRI YOGENDRA 'MAKWANA: ' Sir, I
will bring it to the notice of the Prim, Minister.
As I said in tne beginning, I cannot do
anything, but I will bring it to the notice of the
Prim, Minister.

AN HON. MEMBER; No,, you have done
the right thing.

SHRI YOGENDRA MAKWANA:
Historical factors, human aspects and
misgivings of religious and linguistic
minorities are also kept in yiew. So far as the
security of th, people is concerned, that is
taken care of. So far as the cut-off ea, is
concerned, X did not say it to be 1977. I did
not say 1977; I said that it wa, open because
my friend Mr. Joshi was pressing hard for it.

PROF. SOURENDRA BHATTA-
CHARIJEE: W, are told that 1971 is the firm
date line fixed by the Government of India.

SHRI YOGENDRA MAKWANA: In the
beginning of my introductory speech I said
that it yas the consensus of all the political
parties that it should be 1971.

{Interruptions) THE VICE-
CHAIRMAN (SHRI A. G. KULKARNI):
That is all right. Yes, Mr. Sankar Ghose.

PROF. SOURENDRA BHATTA-
CHARIJEE: So, th, Government of India
stands by it. What about the refugee camps in
Nalbari and Barpeta Road? Are any steps
being taken to reopen them?

SHRI SANKAR GHOSE (West Bengal):
At the all parties' Conference the consensus
was 1971 people did not insist on 1977. They
proceeded on the basis that those who have
voted in successive elections, two to three
elections should not be uprooted, that those
who ar, there for decades should not b,
uprooted. There
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was a statement by the Prime Minister that if
you go back to 1951, then half the population
of Uttar Pradesh will have to go away. So far
as Punjab or West Bengal and other States
are concerned, if you go back to 1951 and ask
people to prove their nationality and.
citizenship, then there will be a lot of
harassment.  Even the ex-Chief Minister of
Assam Mr. Mahendra Mohan Choudhury was
asked to prove that he was an Indian citizen.
In the light of all this, I want to know from the
Minister whether he will take all these factors
into consideration. The factors are:  the
uprooting of people who are there for decades,
who have voted in successive elections and the
likely repercussions in other States. It is not the
problem of Assam alone, it is an  all-India
problem. Will the Minister take into
account all these fatcors?

My second question is this. The Home
Minister gave the figure to this House that in
January in Nalbari and Barpeta sub-division
3200 houses wer, set on fire in 40 villages
and 15000 people were rendered homeless.
That is what the" Home Minister had said.
What compensation has been provided to
them I would like to know. I would like to
know from the Minister, what ar, the steps
taken for the protection of the religious and
linguistic minorities?

Then, Sir, a figur, has been given by the
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Petroleum Minister Mr. Sethi, that with regard to
oil there has been >  a loss to the exchequer to
the extent of Rs. 71 crores. In view of the loss
on this account, how does the Government
propose to stop the oil blockade in Assam or th,
cargo blockade in West Bengal or similar other
things in other States? I also want to know from
the Minister whether the Government Officers'
Association in Assam has said that they will carry
out the orders of the Assam Gana Sangram
Parishad. Are these Parishads distributing esen-
tial commodities? How do you propose to
restore the situation there? I also want to know
from the Minister that
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so far as solving the Assam problem is
concerned, it will be through peaceful means
and not through violent means and through
negotiations the Government will solve this
problem.

SHRI YOGENDRA MAKWANA: Sir, so
far as rehabilitation assistance is concerned,
it will be given. Those who are affected have
been given Rs. 2000 and also food and
shelter in the camps. The other thing...

(Interruptions)

SHRI KALYAN ROY: Mr. Goswami,
please don't take our time. It is very unfair.

SHRI YOGENDRA MAKWANA: The
other factors which he has said will be taken
into consideration. As he has rightly pointed
out, the Prime Minister has amply clarified
that other factors wiil be taken into
consideration before deciding the cut-off line.
But, as I said, it was the consensus of the
political parties and the leaders gathered there
in that conference that it should b, 1971.

SHRI KALYAN ROY: Sir, my questions
are three. Is it not a fact, whatever we may
say her, or outside, that the linguistic
minorities—whether they speak Bengali, or
Gujarati or Hindustani ,'e feeling absolutely
unsafe? Why ar, they feeling unsafe? Today
the Statesman has brought out a news item
which reads:

"Meanwhile the polic, are investigating
an incident of arson involving over 20
dwelling houses owned by members of
linguistic minority at Itakhuli basti near
Digboi.

The houses were set ablaze by some
people. The victims, Bengalis and
Nepalese, have taken shelter in the Digboi
Kalibari."

Sir, in this background, has he enquired how
many houses have been set ablaze yesterday at
Digboi and what steps has he taken in this
regard? Has his attention been drawn to the
repeated statements and letters by the Chief
Minister of West Bengal, Shri Jyoti ' Basu,
that 3861 people affected by
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[Shri Kalyan Roy] rioting at N.albari and
Barpeta in Assam crossed over to Alipurduar
railway station as the relief camps, in which
they were staying, had been closed on March
7. My question is, whether the Government-
bility, financial or otherwise, to run of India is
taking the responsi-thes, relief camps. Why
were the relief camps closed and whether they
would be again opened? As suggested by the
Chief Minister of West Bengal, would the
Government of India now consider sending a
delegation of Members of Parliament of all
parties to go into the problem?

And, lastly, Sir, supposing the Bengali
students today start attacking non-Bengali
students or non-Bengali people, would the
matter b, decided by talking with the student
leaders to the exclusion of the political parties
of West Bengal? Are we going to solve the
country's problems by talking with sorng
student leaders, some of whom give
statements that two passports E.re needed—
one to visit Assam and one to go out of
Assam?

Th, questions, therefore, are—whether he
would now bring normalcy in Assam, restore
the lack of confidence amongst th, linguistic
minorities, take stern action against those who
are burning and killing people of linguistic
minorities and, lastly, whether he would' take
over the responsibility— financially—of th,
relief camps; and send a delegation of
Members of Parliament.

SHRI YOGENDRA MAKWANA: Sir, I
have said earlier—and I say it again—that the
Government of India has taken all steps.

SHRI KALYAN ROY: I did not ask that.

SHRI YOGENDRA MAKWANA: The
negotiations with the students were done
because they are the main agitators in this
movement. About relief cnmps, these camps
are going on and wherever necessary, such
camps will be opened.
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~ SHRI KALYAN ROY: No, Sir, he did
not'reply to my question. Yesterday near
Digboi, arson took place and the houses of
Nepali and Bengali people wer, burnt. Would
he enquire into that? What is his reply to that?

SHRI YOGENDRA MAKWANA: We
will certainly look into it.

SHRI HARKISHAN SINGH SURJEET
(Punjab):  Mr. Vice-Chairman, Sir, the
Government cannot accus, us on this question
that the other political parties hav, not
cooperated with them. In fact, they are having
the full cooperation of all th, political parties
in the solution of this matter. It was at an all-
party meeting that a consensus was arrived at
making 1971 as the cut-off date. But the
situation started deteriorating since then and
the refugee camps have been closed. Now
agitation has started in West Bengal. May 1
know, Sir, what th, Government of India is
doing about that? Voluntary organisations
have been asked to quit.

Then, Sir, agitation has started in West
Bengal not by any other party but by the unit
of the ruling party. In spite of th, left front
Government slogans such as "Blockade of
Assam" are being raised. I would like to know
from the Minister how long will it take to find
a solution when they are having full co-
operation of all the political parties in the
country, or they are only depending o, th,
students and their organisations?

Secondly, i the Government prepared to assure

the House that the refuge. camps will b, restored
and voluntary organisations will be allowed to
operate the camps, that the influx would be
stopped and safety provided to th, refugees? I the
J Minister prepared to denounce all those who are
raising the slogan "Blockade of Assam"? Without
this the situation cannot be saved.

g AA (et w7 fag ) angw
JANA e, T ag S g fen
fr @ e ®1 goemr s F



213 Calling Attention re.

I3 FE7 AgHd A1 § % #97 FAq w2-
G I L A e A B 1 1
T | FHT AT A HAAT T ZT A
% off aumw mifafza= ai=at # amg
&4 21 g1 A A 37 R wwE aw
9T AT A1 7 77 arfafaga et
1 A1 faar aar @ fGw2e & 77 S
TEEATHE # #, A qArar, Tl 6
TT7 HT AT | AT AEATT T AZ T
geeT 7 fa faae avg A AF TAH
T, gregee T4 fFream? afew §
§e57 @ifgara #1 wEg 7 faaEr wE
f falT aray &1 faerean A1 aga wfvwe
qET 2T AR TEE gAAE W OFTE
T oAl 2 e AT wen ag g
% AT 41T TTAUIA § T WA
77 Z7 fAr 79T a8 7 g1 f& o oy
TA (W | atg uxE FiF 997 7
AT AWFIFHTARILE | gHTE
T § SHI AYE 8§ 2 54 qvaT ATfgan
F = o1 am avmir & #
ar 51 ¥ 9T & AW 93 aq F
RIF1 A% T F I (AATE TE
Z O17AZ WIHAT F247 941 A, 29
Tz 7F1 TIAT 4T84 2 | WA A2 Al AA-
g7 gl o J T e fe oA
FF Wl AT ATE A Z, SR 9
AT AT AR A 20 AZ A1 AN A
sl 0 g f e curE § e
T ooe famn 2 At wrr o E fE
0 I Fg AT FET F qE Adr #

SN S S G
AT T AT w7 IEA oF e
At v fa st 2 Sf it
mEr WAL 4, T TET @ ¥
7z 777 [z AF7 -="I—:_’_":T fr % fify
Y F1527 g1 w7 A1 AF41T & AR

FET 9T @ 21 Ar | I g ®|
AT F AuEAT E gW § | g AR

a
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SHRI KALYAN ROY: This is not correct.

(Interruptions)
AT ww fog oW WA A AwEd

=

..

SHRI HARKISHAN SINGH SURJEET:
This statement has been misquoted. He has
categorically stated that he is opposed to this
sort of slogan.

SHRI KALYAN ROY: We really oppose
any blockade. I say it is a disgrace to West
Bengal that the Assam Tribun, was attacked.
You should not twist the thing. We are with you
there, but do ,ot twist it, please.

(Interruptions)

SHRI HARKISHAN SINGH SURJEET:
Don't try to bring in political things
everywhere.

(Interruptions)

(Interruptions)

Awt A fog : I Saoi an,
oI FLTE . .
PROF. SOURENDRA BHATTACHARJEE:
On a point of information, Sir.

THE VICE-CHAIRMAN (SHRI A. G.
KULKARNI): When the Minister is on his feet
let him complete first and then you can ask.
Listen to him first. Then you can raise your
point.

aEt wa  feg : oA dmaw
wgE, WA F 74 9T A1 ga qa
dr 41 o ¥ T g a9y § AT
AT AR 4wt § A @ -
#z % oft 7 wraer F AgT wrw ofeeg
¥ F T HAZT AT ATAT AEl ATEA
§ @ F faq v %1 wwan F@0 F
(Interruptions) & oy o1 (1)
W1 = wmA #, @l mfzar o,
Ftaw (%) fI—F a7 wiei F T ag
ufafogz fFar &, 1971 % wmae “ama”
& fog ) F v oY ardr A 77 @TE

oLt
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(7 d7 faz)

# § Fglfx 7 7 TRA—TE =T
weft 7@t A g— fw 7 ofvEw
&1 | AT FgA FT Aa9q a8 2 | qfwa
AT FT A LU § TF WAl T, 98
afew | T SR AR @ fE—
a0 W 79 qE va—w vfaEaw
g1 afew 7 § S 9 AT &
fF ot M g ag Twa qEG g, W
FOFT T & | OAT ALNHT AT FAT
T | 53 T FE a9 F@ Z q1 AT
I F I GFG 2 | WAL WY Al 4@
ax A A1 F qg AT A T @ fau
dare 4@ | FfF 7 T owwmEr A 7 E)
w7 fadt & guEr F%a@ g o4 W
auAa 2R A At A d A AT, L.

St ®eq A T ;. FETE AT
T | T

aiit ww fag - &, o 1 &
Y FgA a1 qaw@q 48 & 6 29 5w A
F1 qrEf F7 T wEF A wre Ar @
ag qE 39 @, ag AWAA AEAH |
VAR GEAH B AIAT AR TE AN
AT & WL Iq K A9 FT FAE-
T W A AR B0 R gk
afew 2z seifay 2€ fr 20 7 9 I
7 fx ofodow it T +19 7w FT A
I I & AT AT FTF F¢ | “AfA
aavE 9 w2, e o g wer
AT BT AT TET | WIS AT EW A
ATAT TCE F FTAAIT & TCETH 9% AT
fFr 1 afew o g9 o9 ST w0
agr & # & oW o g T
FFG | 4% AYAA FETAE g, W
oF O § —uFrd 9 awE Fw
T T FL—ATHT IAH TR &
A @ o @ wwan @ oA wee A
FAGEM AR & | T H WA
fady, sTede @ 7@ § aw gf, #wameE
#, o 99 g9 ifeqi 1 qEmAr | -
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qrE & Fan 7 Fe7 fow faan e s=e
Fal—adT a2t a1 9% am T8 &,
a3 F 4 qu £ S qE Aw & Aaw
TEAT §; & aFaT g gad drer agd
FH G SN 47 77 2HT &1 AT a7 (7
Y AW A2 F %2 28 9 (e
1 o (@ S @gr @6 am
ST AT ST FEAT T ZH IART a4 |
T ag AN- HAEA Z | T TZ Fgm
g | am o= dww # 33 A1 e
qUET & AT HEHT Ef T ATAT HI
T g W amd £ fF ofwive
a7 L | R 7 Gfwevw #1 aw A
FOA AT HIHTL Z19 97 F19 T ¥ 4%
g wFAT | A fgrgEaT F1 wEET
qid § WK S AT F AW & woATT
FY g9 F% T & WL Tz FLT 2,
drFa &fcieen w1 e fFo T
T ST a8l 99 g0 & IT FT q91H F79
§T 89 &4 FO1 I AR 7T 2, AT
T Y FHIGIOA FIT |

SHRI HARKISHAN SINGH SURIJEET:
Sir, I would not find any ati3wer to my
question. I had asked him whether the
Minister is prepared to denounce th, agitation
of blockade

arft s fag - wiwee gofie G
WEHY AT gRA H, 1 TE @7 F2 W
e & Wi age RIN W °F
#Fr s & Wi gt o feargem
TTH W ORIE wEL FAT TZ A F
v g ot § sz fFrr 2 (5
uAT  wEr grar =i o

ot g wm o (faze) @ a0-
gamfa wgmEa, a8 AEAH q AL OA-
T AW TFT § I9 H1 a3 grAT 0l
wfeT s &1 T & fa g § S0
WE §AT§ Ag agT FUAT AV A}
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dar arqa grar § fv adf tw ¥ ¥4
QI gAETH 1 &40 9 oA ¥
TR I § FiAT At § | F9r JQT
Hedl w9 FI0 BT wEw &9y % 9 gET
T ¥ )

gqtr T[T | JA I F AAAT
4@ AT &0 QT {war o wefl |
g%, ¥z 41 9% g% | ¥ WA agar §
& @t @9 dam afwwz § i feadl
§ 97 &1 alcamr & wRA Faa w717
E grfae s stsiar & o 991 §
FCA ATIA FUAT EwaAlT F
A dqar 3w ¥ Wi F~—afe qar
g1 @t wRA Aqaq A ¢ 37 F¥ TFewmar &
gt faarc &) oo F, o Yo
Fr qiffaa &, g@tiw wr wiffs &,
Y NIW FT WAAT 5 AW A |
&, ot 34 F G AWTER R ATCAC
g ifpaddwmegr fwmeT ¥ 7

Fra ¥4 e & & oS w
Fa7eq W BT § ot W § v Al ¥
frad % fagiv aer 27 fazwafeq
aFATALFHA revifem JfeT A ?
aq¢ 3747 wqfgm ArfgT A § @
AT AT FLRE?

gifgd T3re & 1 T T WOHT F
77 Ffzat § TIF F1, THAZAT F 7357
7 &t A 1 & w0 05 AW ged e
3 Aamt 7, afagd T Famai § A<
miw ifear wifeai & 491 ¥ TE
sron FfE g7 guear w1 s Tt
FAl

Y TRE WRRIOT : § T 93F WY
w31 {5 ara g, wdr Y ¥ &
37 ¥ 1€ FqT Ag¥ W |

W’ aF M ezdEd gend
FavH owen, BT ww wRr ¥

I will faring it to the notice of the Prime
Minister; because she is the party President.
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ot forg =z &1 : fwad @r 39
a: ]3“ 3" ? fa—F‘TTrrqhoO:.
g g% @1 afoamr 7 ::g?rrf':r-. ?

=l gt HEATT : T AT ==r_Fr-
FEENTT g1 T@T & f{ FT GIET
HIT I8 wAH "F @ wafa® g |

THE VICE-CHAIRMAN (SHRI A. G.
KULKARNI): Do you want say something?
Now we move on to special mentions. Dr.
Siddhu—not here; Shri Kalyan Roy—not
here. Shri Anand. Please wait, Mr. Anand. He
is saying something.

i wa fag . waefaa A
AR FT TH 919 F71 9471 geer
1932 ¥ AFT 1979 T aF 3

A 10 BITE ¥ savar fagfoat st
aai & fAw1ar 941 ;T 98 9039 T r-
AAFAT A0 & | WA AAAE A
T AT Gz A | S fregEr qvw g
77 ;rTF’q T4 | 37 1 fawet 30
2T 7 TqIET 2 |

al

k|

srgia afTa ™ &7 ara 58 1 af-
qmr a1 fampa =15 & &5 faafogt &
faw & seaww #@ g, afww 39
UHtHZ OF USEWAT § Hr 9w @
fsrgmgadr I35 | 897 A 3T
a1 fx a2 gamn & w18 $feas aram
§ @ 912, 3rEgq fade g1 ar 2
T HmIT WEAAUT AT A1 TR FRl
fr wegme 7 w7, 2w gfEmm
fager & s ® & @A W wigsrT 1
A £ afea 29077 WEWA TEw
faafaai & & 1 a8 T19 WT & grse &1
qqT ?«ﬁ w1241 £ % =i 39 van uHAl-
dz f & o1 29 1T KT IS(AT ATRAT €
fw a;rr*szﬂr:%? UIE ATHTH F&T 'ﬁ;r
TRAT A1fRT |+ WIT 3T F1 faar gul
e g H g A faw & wgar g
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[y S fag)

fr sarer Ty § g@ fau &l w7 b
3r3@ T1 31 & ¥4 B IqW &V A7,
FeA<E 1 N FWA ) AT E, Al
nfeers ¥ arQ A 3 Y F9 fare
gral & | § wigat g fo g wman
oiteast @fzer g1 ST

53T Weq ATY T ¢ AT AADT THT
wERY TAA FT $97 T {5 waw 7
FEal F) W ¥ 5 (@Q ¥V W
az AT AT A AEA AT AR
faet arfeai & i & faw =% ¥m
FEHTHT § B F fqT a1 ¥ 71
FAY FIIET 7

THE VICE-CHAIRMAN (SHRI A G.
KULKARNI): Yes, Mr. Kalyan Roy.

SHRI KALP NATH RAI; Sir,...

SHRI KALYAN ROY: You are talking
every time. I would not listen to you. You
have called me, Sir.

S Feq MG YW . B A Hal AT A
T TBT ¢ T Fa7 5w A A A
39 ¥4 & fav 747 4 fw7 92 o
FATA AT WIT AT fae 9iEgi
+ AR & faer 7 g W awean
7l 74 FTA & fAH0 715 w89 s3raq
FIF 27 997 &1 o FT 599 § I=7
et 2 |

wid WA 18 W\ w2 fE A
Fifae foge 9T 9% 72 719 ey
F1 1A AIH FO | A0 F19 WTE
& TR OF 1T AE FE A7 A9 wye
TZAT & Y 37 AN WEH ATAN |
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REFERENCE TO ALLEGED SUP-
PRESSION OF VIEWS EXPRESSED BY
OPPOSITION MEMBERS INTHE
RAJYA SABHA BY THE AIR. INITS
NEWS BROADCASTS

SHRI KALYAN ROY (West Bengal): Sir,
the Minister of Information and Broadcasting
stated on the floor of the House that the
Government had not maintained any black-list
of persons whom they want to shut out from
the Government controlled media. In fact, the
way the AIR is broadcasting the news
bulletins indicate that the Government is
blacking out all the Opposition speeches,
particularly criticism of the economic policy
of the present regime.

Sir, you will agree, in this session the
Finance Bill was one of the most important
Bills. Similarly, the Railway Appropriation
Bill was also very important. All of them were
taken up on the Iftth of March in the Rajya
Sabha. At first the Railway Appropriation Bill
was taken up. 3hri V. B. Raju and Shri N. P.
Shahi spoke. Others also spoke. I am referring
only to the speakers of the main Opposition
parties in the Rajya Sabha. Shri C. K. Jaffar
Sharief replied to the debate. What i; most
regrettable, Sir, is that the AIR fully covered
the reply of the Minister in both the English
and the Hindi broadcasts in the night but
completely blacked out the Opposition
speakers. Not one word about their speeches.
Nor even the names of those who participated.
Only the exhaustive reply of the Minister Is
this not censorship? I would like to know
what is censorship.

The sam, thing happened to the discussion
on the Finance Bill on the same day. Myself,
Shri Sarikar Ghose and Dr. Bhai Mahavir
spok. on behalf of the Opposition and none
else. While the reply of Shri Pahadia was
covered both in the news broadcast and in the
"Today in Parliament" programme, not a word
about the speeches nor even the names were
given. Is it not a black out? Sir, we feel
greatly disturbed by the partisan pattern of the
news broadcasts. And this reminds m, of



